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It has not been disputed that the petitioners

have bean reinstated and given temporary status.

So far aa the arrears of emoluments are concerned,

the counsel for the respondents stated that the saraa

haws been calculated and will be paid shortly. If the

arrears are paid , there will be full compliance of

the judgment. It uias explained by the counsel for the

respondents that there uas a delay in compliance for

the reason that raatarials have to be gathered from

several places where the petitioners had worked at the

relevant point of tiro© uhich has to be taken into account

^for calculation of the emoluments etc. All this.
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accordiog to hiro caused tha delay, for which the

Administration feels sorry* In the eireurostances , ue

accept the explanation given by the respondents as

substantial coropliance has baan made• As the counsel

for the respondents gives an undertaking to pay tha

arrears to tho patitioners within

a period of two months, ue record his undertaking and

dispose of this C»C»P«^ In the event of the raspondsnts

^ not paying the amount of arrears uiithin a period of two

months from this date, ue direct that the said amount

shall carry interest ® 12 per cent per annum froro this

data till the data of actual payment*

2* As regards the claim of tha petitioners for

regularisation is concerned, the respondents stated that

they hawa found them ineligible for regularisation.

Obviously, it uas stated by tha counsel for the petitioners

^ that the respondents have conferred temporary status

to the petitioners and they are entitled for regularisation#

Ua, therefore, direct that the respondents shall consider

the claim of the petitioners in this behalf and communicate

their decision in regard to the regularisation uithin a

period of three months from this date • If the petitioners

are still aggrieved by the action taken by the respondents

in this behalf, ue make it clear that tha petitioners

can challenge the same in other proceedings and not

^y biay of filing a C.C.P. This C-C.P. is disposed of.


